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Central Administrative Tribunal
PrinciPal Bench

cP-507/2004
o,A-1540/2003

New Delhithis the 21'r day of March, 2005

Hon'ble ShriV,K. l/laiotra, Mce Chairman (A)

Hon'ble Shri Shanker Raiu, ftllember (J)
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(By Advocate: Shri M.L. Shanna- proxy for
Shri T.S. PandeY)

Verzus

Shri R.K. Singh,
Chairm rr, RailwaY Board,
Rail Bhawan, New Delhi-

Shiv ILumar.
Sio late Shri Krishan Lal,
R/o 244, Rampuri (Bhoor), Ghar.iabad.

Virendra Sahai.
S/o late Bhagwan Sahai,

R/o 16?iB, NewRailwaY ColonY,

LaI Bagh, Bikaner.

Mrs. Shashi Bala Wife of Shri Sunil Talwar,

RJo A-263i I, DDA Flats, Ashok Vihar, Phase-I,

New Delhi.

Mrs. Nisha Beri, wife of. - - - -

Resident of l2l8, SevaNagar Railway Colony,

NewDelhi.

Ms. Arti, Daughter of late Shri Tarkeshwar Lal,

resident of 8/4, RailwaY Llolony,

Delhi Kishanganj.

Ashok Chopr4 Son of Shri O-P- Chopr4

resident of 39, RanraPark, Delhi Kishanganj, Delhi'7

Ashok Kutnm'Sharm4 Son of Shri S-R- Shzum4

resident of C-20K, Railway Flats, LajpdNaga-,
New Delhi.

Mrs. Suman Yeoward, wife of-

resident of 10, Ekta Aparttnents" Geeta Colony, Delhi'

Mrs. Savaita Gulati. Wife of Shri Sunil Gulati,

resident of 44C8, Shakimar Bagh, Delhi-

Mrs. Amarjeet Karr, Wife of late Jagdish Singlr'

resident of 40 MN, Bari More Sarai,

Railway Colony, Delhi.

Anil Kumar Kohli. Son of Shri G-L- Kohli.
resident of l3/7, SevaNagar, Railway Colony,

Ner,v Delhi APPlicants
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2. Shri RR. Jauhm',
General Manager, Northetn RailwaY,

Baroda House,
New Delhi. -Respondents

(By Advocate: Shri V.S.R. Fi'ishna)

ORDER (Oral)

Hon'hle Shri \r.K. Maiotra. Vice Chairman (A)

Learned counsel of respondents has filed copy of order dated

fi.2.2A05 to the effect that applicants have been promotedto Group'B'

post of PS-I consequent to vuhich thev have joined the new positiol and

stated that the consequential benet-rts would also be grantedto thern within

another 8 weeks' time.

2. In ouf vieq substmrtial cornpliance of Tribunal's directions has

been made by the respondents and it is hopedthat respondents shall grant

the consequential benefits of promotion to the applicants in pursuance of

Tribunal's directions within a period of 8 weeks from now. C'P' is

accordingly dropped and notices to the respondents are discharged-
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SRM
(Shanker nJju)
Member (J)

(V.K.. Mqiotra)
Vice Chairman (A)
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